NG i

Affidavit 1o be Furnished by the canuidate alongwith Numination Paper
Before the Retvyning Officer

For electim I'uEl.'rJ:’-ﬂT.HH}N\

f R{&?JWP“"} wn'daugh: =rfwif nf‘m

Aged. 3 3 oy, residea ol \&H‘:‘ Pﬁ"‘-l]' th‘r‘-au _i“lf-'f‘“ (M1 '-j‘ | postal address ), o vamdidioie o) b wisive
Edection, do hereby solemnly affirm and state on oath as undar-
( strike out whichever is not applicable)

{1} 1 am a candidate set up hxﬂw

Independent candidate,
{II Details of PAN and status of nljng of Income tax return :

of the Huusu--

Ecw

meh%e of the political party )/ am contesting . an

I'SI.Nb. | Names Permanent The financial year for | 1ol inenme
| Account Number | which the last shown In Income
! {PAN) Income-tax return has | Tax Return { in 5
L .. e been filed | Rupees)
| Self AxPxRsgip] 2eje- 1 < 30 o0 ) —|
[2. Spouse- |
1. Dependent | o '
4. Dependent 2
lﬁ. Dependert 3 ... i |

(3) The following case{s) is/ are pending against me in which cognizance has been taken by the court:-

SI. | Offence T Description - |
Nao. A = = Aetls .._.I
ta) | The details of cases where the court has taken
cognizance, Sections of the Act and description |
of the offence for which cognizance taken | i
= o {
{b)} | Name of the court, Case No, and Date of order
i taking cognizance
(e} | Details of Appeal {5) ¢ Application(s) for revigion o -
:_ (if any) filed ngamsl the nhove order(s) ©

4, Cases in which 1 have been convicted by a court of lnw{other those mfermi o in Form zﬁ} "

{{a)

| thy :' Name of the Courtis). Case Mo and |
1 Diate(s) of order(s) .

o —

The details of cases, Sections of the |
Act and description of the offence for
which convicted :

A




LA ;'_ “iunishme 1 Mpaaia

)
A — .

3p Thut | give heiem below the dedmils of o e nasels {movable and iamovable eic ol mysels,
niw pouse and all dupendents:

. Details of movabie pusers ;

Mg

. Assets in joint name indicating the extent of joint ownership will also have to be given

2. Tn case of deposit/Tnvestment, the details including Serial Number, Amount, [ate of Depasit, the Scheme.
Mame of Bank! Institution and Rranch are 1o be given

3. Value of Bonds/Shore/Debentunes as per the current market value in Stock Exchange in respect o1 lisied
companies and as per books in case of non- jisted compunies should be given,

4. Dependent’, here means u person, substantially dependent on the income of the candidate.

5. Details including amount is to be given separately in respect of each investment)

Dreseription ' Self Spouse Dependent-1 | Dependent-2 | Dependent-3 !

e - |

(i1} | Details of Deposits in Bank _ enl SR ’ H 1
| accounts (FDRs, Term Deposits o ik

| and all other types of Deposits il

| including saving accounts}, W,

Deposits with Financial &%, 00—
Institutions, Non Bankin
Financial Companies mds o< o %
Cooperative societies and the Hizipres '
., amount in each such deposit 5 oD, bt .

{iii} | Details of investment in Bonds,

Debentures/shares and urits in o |
| companies/Mutual Funds and
| others and the amount
{iv) | Details of investment in NSS, L1e- 19 (aky

Fostal Savings, Insurance Policies el
and investment in any Financial | 7 DEped * % ;,.c |
[nstrument in Post office or
Insurance Company and the Ea- :I'E"mf' I |
| amount =
iv) | Personal loans/advance given to 1
| any person or entity including i
' firm, Company, Trust etc. and x 'Y ¥ -3
ather receivables from debtors
L and the amount. T e Sy Lt
(v} | Motor Vehicles/Aircrafis/ tnt %oy pld [

|

Yachts/Ships (details of Make, st >
Registration MNo. ete, Year of
] Purchase and amount ) RA- 409 '
(viil}y]| Jewelry, bullion and valuable ke E= )
thi ive details of weight and

e e —




&

i
_ I Claims/interest
Ir (is, | Larass Total value

1, [retails of Im ! ’

7 Awny other assets such. 3 1 .ﬂ-..c_u_f_r

e S

1

_—

(Mergy 1L Properties hj-nfim_nwnarship indicating the cxtent of joint ownership vill also have to be indicat:d
2 . Each land or building or spartment should be mentioned separately in this format.)

Fe T
5

No

Description

- -

g -

Self

| Spouse s

r':']epnntlmt-l

Dependent-2 :T]:!EHEIT.E |

Location(s}
_Survey number(s) -

Avrea (Total measurement in
acres) o~

paeh

Wikl - Mahua

e o O S

*Whether inherited property
{ Yes or NO)

Date of purchase in case of sel f
acquired propety

"Cost of Land (in case of
purchase)at the time of
purchase

Any Investment on the (and by
1m:ru-t‘dﬂ=lnpmm

construction efe,

Approximate Current market
villue

Lo, eroes |-

(ii)
Location(s)
Survey number(s)

Ares (Total measurement in
aq. ft.)

Whether inherited properly
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment.on the land by
way of development,
! construction ete,

| Approximate Currerft marker
| virlue S

(iii) Qo.mrﬂlﬂ.ulﬁgu
{including apartments)
 -Location(s)

| -Burvey number(s)

Ehea Peo®

Built up Area (Total
measurement in sq. fl.)

-

J jon S4




{n’:

(¢ £=or NO)

o of purchase in case of sel
Titined property

wil of pripeny (in case of

0 thMl:‘l a1 the lime of

L‘F ‘waher sahenied prapeny
|

|

e

E

ll}' Inw_qrm:rlt on the
priiperty by way of

|_ development, construction elc.
A ppmmmulr Current market

4_".

aparinents,
-Location(s)
- Survey number{s)

MI et Bnild.ing! {mcludmg ]

| 300 08

NI Mabus, $regh Ry

Acea (Total measurement in
se) fi.)

A6 dipmidt

Buile wp Area (Total
| measurement in sq. ft.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired propery

Cost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
canstruction ete,

Approximate Current market
value

',J;.m-m]—‘

Others (such as interest in
property)

(v
|

Total of Current Market
Value of (i) to {v) above

(6) 1 give herein below the detalls of liabilities! dues to public financial institutions and government :-

{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

LR Description Selfl Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
No. |
(i) | Loan or dues to Bank/Financial | Ben¥ o ]
[ ¥ Patma
Mame of Bank or F1
i Amount outstanding E_":lnm ez iy 00
. Mawre of loan Nihoy 60— 4
' Loan or dues to any Plabenaern 4
: :di:igu:duinﬂréiﬂ ::h:r than o o b acvderef gty
. | mention e ibhe
| NEamals) ys o ezl
| Amount outstanding &4 o)~ *@ oL pepsy |
| Mature of loan = d




Ay ciher liability S - : s APl

1
|
|
8|

Crand total of liabilitics A 2 | = b= | ¥

3 : —
[hues to departments dealing I
with government p S > T, |
accopymodation |
!
|

A
)

“Dues to departments dealing o
with supply of water e > -

A
|

|
|

Dues to departments dealing
| with supply of electricity

A
A
#
Fed
< |

Dues to departments dealing
with supply of ¥
telephones/mobiles

£
#
X
o

Dues to departments dealing
with povernment transpornt
{including aircrafts and
| lelicopters)

<
A

[ncome Tax Dues

Wealth Tax Dues

Service Tax_Dues

Municipal fT’mpmyTax Dues

Sales Tax Dues

[ ¥R ¥R (K| %

Any other dues

R)ﬂyﬁ?’u:{}‘:f
,xﬂ?‘?‘:“-?{
* | % ?iy‘mh{
’dy‘ﬁ‘:ﬂ‘}f,{ 4

Grand total of all Govt. dues

{7) Details of profession or occupation:
N || RO
b. Spouse .....

{8y My educational qu;ljl-f-i;l.ﬁnl is a8 under:
(Give details of highest School / University education with full form of the certificatel diploma/ degres course)
(Mame of the School /College/ University and the year in which the eourse was completed.)

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (%) ABOVE:

1. | Name of the candidate ShSmeTamt Do inde, foery

2. | Full posial address VI PSS Tin Srvgh [y P VaLSald

3. | Number and Name of the constituency and 126 Plahua C Bikoy) ¥
state

3. | Name ofthe Political party which set up the T o, T Y oY
candidate {otherwise write 'lndepmdent'} o _J_EL ":Jhﬂ

4| (a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)

e ——— i




(¢ Tezal number of i-‘L'r'IIJ:I-FIL'_ ctses where the

o) o {s) have takes copnizace -

< Tpasiar
]

[ (a) Candidate

(b Spouse:

T R B i A

1 {e) Dependens

. Details of Assces and Liabilities in rupees

1

Income Tax Return filed 1‘
=

SSETRC Bkt ettt

Description

Movenble

Asset (Total value) |

Immovahle
Assel

Self | Spouse | Dependent-|

Dependent-li

Dependent 111

(i)

Purchase Price and
Drevelopment Cost of
Immovable Propeny
(Total Value)

(ii)

Approximate Current
Market Price of
Aszel (Total Valug)

Liabilities

(i} Government
dues (Total)

{1} Loans from Bank,
Financial Institutions and

others (Total)

8. | Highest educational qualification:

(Give details of School / University education with full form of the certifi
course] {Mame of the School /College! University and the year in which t

cate! diploma/ degres
he course was completed )

I, ihe deponent, above named, do herel
best of my  knowled

declore that -

VERIFICATION

y verify and declare that the contents of this affidavit are true and correct to the
ge and belicf, no part of it is false and nothing material has been concealed there from, | further

{a) there i3 na case of conviction or pending case agpinst me other than those mentionad in items 1 and 4 ahowve:

it} L miy spouse, or my dependents

ahowie,

Verified at. ...

R 111 |1~

TP . | < | L

do not have any esset or liability, other than those mentioned in items 5 and &

EEIY ||| e

Lowinde® il

DEFMONENT




Note. 1 Affidavit should be filed Tveel by 3.000 "M on the last date of T

ﬁng rominations.
2 Affidavit sunuld be sworn before an Luth Commissioner or Mugstrate of the First Class (o tefore i for ey
Public,

2 Al columins should be filled gt and 1 column to be left blank. [fthere |
any item, sither “Nil” or
4. The affidavit should be either

% o information o Turaish i iespaal ol
“Not applicable™. as the case ma v be. should be mentioned
typed vr written legibly and neathy
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